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S$S5= PUNJAB POLLUTION CONTROL BOARD 
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{ 74 

No. HQ”/ Through email Dated ,)’ %j’ - 

To 
The Registrar General, 

Hon'ble National Green Tribunal, 

New Delhi. 

Sub: Status report / reply in MA No.103 of 2022 in Origional 

Application No. 169 / 2021 titled as H.C. Arora Vs State of 

Punjab & Ors. 

Enclosed find herewith the status report /reply on behalf of 

Punjab Pollution Control Board in compliance of order dated 05.09.2023 

in the subject cited matter for kind consideration and taking further 

necessary action in the matter, please. \ 

e 
Environmental Engineer 

L' 8 & Dated .0 l3: 202> Endst. No. .. 

A copy of the above is forwarded to the Senior Environmental 

Engineer, Punjab Pollution Control Board, Zonal Office-1I, Patiala for 

information please. 

(3l 

Environmeéntal Engineer 

B39t vg39, fésHedins 3 unifde, Hage 
REGIONAL OFFICE, INDUSTRIAT TACAL POINT, SANGRUR 

Email: eerosangrur@gmail.com; Web: www.ppch.gov.ir Ph./Fax No. 01672-233475
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H.C. Arora 

BEFORE THE NATIONAL GRE EN TRIBUNAL, PRINCIPAL BENCII, 

NEW DELIHT 

M.A. No. 103/2022 
IN 

Original Application No. 169/2021 

Applicant 

Versus 

State of Punjab & Ors. Respondents (s) 

Status report/ reply of Punjab Pollution Control Board in compliance of order 

dated 05.09.2023 

Respectfully Showeth 

1. That briefly submitted, the Hon’ble National Green Tribunal has taken 

cognizance of the above mentioned case / application filed by Sh. HC 

Arora with grievances against failure of the State Authorities to take 

remedial measures against contamination of ground water in village 

Aloarakh, Block Bhawanigarh, Tehsil Sangrur. 

. That after considering the facts mentioned in the status report dated 

13.04.2023 filed by Joint Committee in compliance to order dated 

06.02.2023 and hearing the case, the Hon’ble Tribunal by passing an 

order dated 05.09.2023 has observed that the problem is aggravating with 

the passage of time and it is a serious problem which needs to be 

considered and appropriate remedial measures are required to be taken 

by the competent authorities without any delay.The Hon’ble Tribunal 

was pleased to issue certain directions for compliance by the authorities 

vide order dated 05.09.2023. In this regard, the relevant extract of 

paragraph 8,9 and 10 of the order dated 05.09.2023 is reproduced herein 

below for kind perusal and reference: 

8. Hence we direct that in the meantime, contaminated 

ground water sources may be declared ‘unfit’ for human 

consumption and agriculture and interim measures be 

adopted and commissioned to remediate contaminated well
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water/borewell. Also, proper arrangement of potable watey 

supply be increased in effected villages. 

9. The Member Secretary of the Punjab Pollution Control 

Board appearing through Video Conferencing has informed 

that the PCB has sent a letter to NEERI and the report from 

the NEERI in respect of the impact and the gravity of the 

situation, as also remedial measures is expected by the last 

week of November. He has also informed that the defaulting 

unit was Matharu Chemical Industries, which had later on 

change its name to Mahalaxmi Organo Chem Industries. He 
is directed to furnish full particular of the said industrial unit 

and the details of the Dir‘ector‘x/Parmers/Pmprietor (as 

applicable), thereof. We are also informed by the Member 

Secretary of Punjab Pollution Control Board that a fine of 

Rs. 2 crores imposed upon the said defaulting unit has not 

been deposited till now and that the prosecution under the 

Water (Prevention ‘and Control of Pollution) Act, 1974, 

which was launched against it has been stayed by the High 

Court of Punjab and Haryana. 

10. We are of the view that the Member Secretary of PPCB 

may file an appropriate application before the High Court 

along with the detailed report and disclose the gravity of the 

situation and the extent of damage to the ground water which 

has been caused by the said unit and pray for vacating of 

stay. The PPCB is directed to submit the action taken report 

along with the report of NEERI on the next date of hearing 

by e-mail at judicial-ngt@gov.in preferably in the Jorm of 

searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. 

3. That the actions taken by the Punjab Pollution Control Board in 

compliance to the order dated 05.09.2023 of this Hon'ble Tribunal, are 

summarized herein below: 

a) Punjab Pollution Control Board alongwith representatives of the 

@(F‘. District Administration has installed display board in English as 

2
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well as Punjabi language at the site indicating “Water Not Fit for 

Drinking” at five number tubewells, which have been found 

contaminated by the Joint Committee in it's report dated 

29.03.2022. The information in this gard has also been uploaded 

on the official website of the District Administration, Sangrur and 

Munadi (Public announcement) was also conducted in the nearby 

villages to make the public aware about the contamination of 

ground water of tubewells as conveyed by District Administration 

vide letter no. 3055 dated 07.06.2022. A copy of letter no. 3055 

dated 07.06.2022 is enclosed as Annexure-A., 

b) The Punjab Pollution Control Board has awarded the work for 

detailed Environmental Site Assessment i.c. for assessment and 

remediation of contaminated ground water and soil and control of 

further spread of contamination in and around contaminated site 

under question (5 Km radius) to M/s CSIR-National 

Environmental Engineering Research Institute (NEERI), Nagpur 

vide letter no. 19199 dated 18.08.2023. A copy of the letter no. 

19199 dated 18.08.2023 is enclosed as Annexure - B. The scope 

of work includes sampling and analysis of groundwater & soil 

samples, geophysical investigations, assessment of extent, 

quantum and volume of soil and groundwater contamination, 

delineation of remedial action plan, draft RFP to enable Punjab 

Pollution Control Board to float tenders to engage the agency to 

get the remediation plan executed etc. Additional work of study 

on the bio-magpnification in agro-products and detailed ingestion 

and human health risk assessment was also allocated to NEERI, 

Nagpur vide PPCB letter no. 21136 dated 13.09.2023. A copy of 

letter no. 21136 dated 13.09.2023 is enclosed as Annexure-C. 

4. That in reference to the Letter of Award issued by the Punjab Pollution 

Control Board as explained above, the action taken by M/s CSIR- 

0, 

Nagpur and the support and assistance provided by the Punjab Pollution 

National Environmental Engincering Research Institute  (NE 

Control Board to the team of NEERI is explained in the following sub- 

paras:
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a) 

b) 

C N
 

A team from NEERI had initially visited the site in question on 

22.08.2023 for preliminary investigation. On request of the 

institute, the Punjab Pollution Control Board has made available 

all the relevant documents in the matter which includes 

permissions granted to industry, project report and monitoring 

reports for the period 1990 to 2005 etc. 

Thereafter, the team had again visited the site from 12.09.2023 

to 15.09.2023 and ground water samples from 25 locations were 

collected by the institute. In addition, 7 number soil samples 

were also collected by the institute from different locations 

including contaminated site. 

The institute vide its email dated 18.09.2023 has requested 

Punjab Pollution Control Board to clear soil accumulated at the 

site upto height of 3-4 mtr as so to carry out Geo-Physical 

survey of the contaminated site. In compliance, the Punjab 

Pollution Control Board has issued directions under section 5 of 

the Environment (Protection) Act, 1986 to Sh. Bhupinder Pal 

Singh (Owner of the contaminated land site) vide letter no. 

29917 dated 24.11.2023 to remove layer of soil from the 

contaminated site in question so that the site is levelled properly 

and proper soil sampling and Geophysical imaging is carried out 

by the NEERI for remediation of the said site. A copy of letter 

no. 29917 dated 24.11.2023 is enclosed as Annexure-D. 

d) The team of NEERI has again visited the site from 02.11.2023 

e) 

to 03.11.2023 and carried out ground water sampling from 10 

different locations, including tube wells monitored by Joint 

Committee (formed in compliance to directions of the Hon’ble 

NGT) in the month of February, 2023. 

The NEERI has now submitted a preliminary report vide email 

dated 30.11.2023 incorporating details of aforementioned 

activities carried out by the institute. A copy of preliminary 

report furnished by NEERI vide email dated 30.11.2023 is 

enclosed as Annexure-E. The final report shall be submitted by 

NEERI in due course of time.
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f) Necessary course of action for remediation of contaminated 

bore-wells and declaring additional ground water sources ‘unfit’ 

for human consumption and agriculture, if any found 

contaminated, shall be taken on the receipt of final report and 

recommendations of NEERL 

5. That in further compliance to the orders of the Hon’ble National Green 

‘Tribunal with regard to proper arrangement of potable water supply be in 

cffected villages, it is respectfully submitted that the District Magistrate, 

Sangrur has convened a meeting of the concerned departments on 

07.11.2023. A copy of the minutes of the meeting held on 07.11.2023 

issued vide letter no. 4679-81 dated 10.11.2023 is enclosed as 

Annexure-F, 

6. That in reference to the decision taken during the meeting held on 

07.11.2023 and the compliance of the orders of the Hon’ble National 

Green Tribunal, the Department of Water Supply and Sanitation, Sangrur 

has submitted proposal vide letter no. SPL-1 dated 09.11.2023 for 

supplying potable water chlorinated as per specifications of their 

department, to the residents of village Aloarkh, Bakhtri and Majhi, 

Tehsil Bhawanigarh, District Sangrur through tankers for an initial 

period of 02 months. A copy of letter no. SPL-1 dated 09.11.2023 is 

enclosed as Annexure-G. The proposal of allocating 420 tankers of 

capacity 6000 Itr each bearing total expenditure of Rs. 13,33,500/- was 

accepted by the Punjab Pollution Control Board vide letter no. 4775 

dated 28.11.2023 for incurring cost to supply potable water to residents 

of aforesaid villages. A copy of letter no. 4775 dated 28.11.2023 is 

enclosed as Annexure-H. The water supply through tankers has been 

commenced by the Department of Water Supply & Sanitation in the 

affected villages of Alorakh, Majhi and Bakhtri. 

7. That in further compliance to the orders of the Hon’ble National Green 

Tribunal, the full particulars of the industrial unit and the details of the 

Directors/Partners/Proprietor (as applicable), is given herein below: 

a) Earlier, the unit was named as M/s Matharu Steel Private 

Limited. Mr. Gurcharan Singh Matharu was the owner of M/s

447



Matharu Chemical Industries situated at Bhawanigarh, District 

Sangrur. 

b) The name of the unit was changed to M/s Mahaluxmi 

Orgochem afler Mr. Gureharan Singh Matharu sold the 

property to Mr. Chander Sekhar Dhawan. 

¢) Mr. Chander Sekhar Dhawan and Mr. Sunil Ahuja were the 

Directors of M/s Mahaluxmi Orgochem (Prop. Matharu Steel 

Pvt. Ltd.), Bhawanigarh, District Sangrur 

d) Mr. Chander Sckhar Dhawan and Mr. Sunil Ahuja carried on 

the business activities under the name & style of M/s 

Mahaluxmi Orgochem, Bhawanigarh, District Sangrur. 

¢) The business of Chemicals was being carried out under the 

name & style of M/s Matharu Chemicals and M/s Mahaluxmi 

Orgochem in the revenue estate of Village Aloarkh, Tehsil 

Bhawanigarh, District Sangrur. 

f) The residential addresses of the Directors of the industrial unit 

M/s Mahaluxmi Orgochem industry (M/s Matharu Steel Pvt. 

Ltd.) as available with the office of the Board are mentioned 

below: 

i.  Sh. Chander Sekhar Dhawan, 

Director of M/s Mahalaxmi Orgochem Industries, 

(C/o Matharu Steel Pvt. Ltd.) 

110-A Sarabha Nagar, Ludhiana 

ii.  Sh. Sunil Ahuja, 

Director of M/s Mahalaxmi Orgochem Industries, 

(C/o Matharu Steel Pvt. Ltd.) 

E-14, Sector-14, Noida, (U.P.) 

iii.  Sh. Gucharan Singh Matharu, 

S/o Sh. Surjit Singh Matharu, 

Director of M/s Mahalaxmi Orgochem Industries, 

# 435, Rajiv Gandhi Nagar, 

X Kota, (Rajasthan). 

(b 
8. That in further compliance to the orders dated 05.09.2023 of the Hon’ble 

Tribunal, the Punjab Pollution Control Board has filed separate
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applications on 16.11.2023 before the Hon’ble Punjab and Haryana High 

Court for vacation of orders dated 29.11.2021 in the following cases: 

i.  CRM-M No. 30784 of 2016 titled as ‘Chander Sekhar Dhwan Vs 

Punjab Pollution Control Board’. 

ii. CRM-M No. 40177 of 2016 titled as ‘Sunil Ahuja Vs Punjab 

Pollution Control Board. 

The applications filed by the Punjab Pollution Control Board have been 

posted for hearing on 13.04.2024. 

9. That it is relevant to mention here that earlier the Hon’ble NGT vide 

order dated 23.09.2015 passed in Original Application no. 35 of 2013 

and Original Application no. 386 of 2018 titled as Parminder Singh and 

Ors Vs PPCB and Ors has directed the respondents to pay atleast an 

amount of Rs. 2 crores under the ‘polluter pays’ principle, to be used for 

providing safe drinking water and better solid waste management 

facilities to the people of the petitioner’s village. Accordingly, the 

District Administration of Ludhiana, Kota and Noida (Gautam Budh 

Nagar) were approached by Punjab Pollution Control Board vide letter 

dated 24.08.2021 and 28.07.2023 to procure details of immovable 

properties held by Sh. Sunil Ahuja, Sh. Gucharan Singh Matharu and Sh. 

Chander Sekhar Dhawan. Copies of letters are enclosed as Annexure- 1. 

The Punjab Pollution Control Board has also physically approached all 

the concerned offices of the District Administration. The Tehsildar, Kota 

vide letter no. 7653 dated 01.12.2023 has informed that no agriculture 

land has been registered in the name of Sh. Gurcharan Singh Matharu 

and Sh. Chander Sekhar Dhawan in the revenue estate of district Kota, 

Rajasthan. A copy of letter no. 7653 dated 01.12.2023 is enclosed as 

Annexure- J. The Tehsildar, Gautam Budh Nagar vide letter dated 

29.11.2023 has informed that no property is registered in the name of Sh. . 

Sunil Ahuja in the revenue estate of Gautam Budh Nagar. A copy of the 

letter dated 29.11.2023 is enclosed as Annexure-K. The report from 

revenue authority of district Ludhiana is awaited. 

10. That it is further relevant to mention here that a complaint case was filed 

by Punjab Pollution Control Board bearing no. 82 dated 27.07.2012 

before the Court of Chief Judicial Magistrate, Sangrur against violators 

i.e M/s Maha Laxmi Orgochem Industries, Sh. Chander Shekhar Dhawan 

7
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and Sh. Sunil Ahuja under the provisions of the Water (Prevention & 

Control of Pollution) Act,1974. An application dated 02.12.2023 has 

been filed against the above-mentioned violators before the Court of 

Chief Judicial Magistrate, Sangrur to expedite the trial of complaint cases 

filed u/s 43,44 of the Water (Prevention & Control of Pollution) Act, 

1974 for violation of provisions of 24,25 & 26 of the said Act, 1974. 

11.That respectfully it submitted that the NEERI in its preliminary report 

submitted to the Board enclosed herewith as Annexure —E has informed 

that the analysis is in progress and will be submitted in the next report. 

The analysis results of effluent and soil samples collected by NEERI 

during visit from 12" to 15" September 2023 and 2™ to 3" November 

2023 along with recommendations for remediation of contaminated site 

ae still awaited. It is also mentioned in the report that the next field 

campaign is being planned and field schedule will be communicated to 

Punjab pollution Control Board. 

12.It is prayed that necessary course of action for remediation of 

contaminated bore-wells and further action in the matter shall be taken 

on the receipt of final report and recommendations of NEERI. 

13.That the status report / reply of the Board is herebv submitted for kind 

perusal and consideration of the Hon’ble Tribunal. 

Submitted by 

,l'u.\u 23 
(Er. Guneet Sethi) 

Environmental Engineer, 
Punjab Pollution Control Board, 

Place: Sangrur Regional Office Sangrur 

Date: 02.12.2023

450



451

Annexure-A



452

Annexure-B



453



454



455



PUNJAB 

No. 

To 

Subject 

136 

Ref: 

1 

2 

Dr. Atul Naryan Vaidya (Director), 

PUNJAB POLLUTION CONTROL BOARD 

National Environmental Engineering Research Institute, Nehru Marg, Nagpur-440020 
Maharashta 

Addendum to Letter of Award (LOA) for detailed Environmental Site Assessment i.e. for assessment and 
remediation of contaminated ground water & soil and control 
the further spread of the contamination - M/s Matharu Chemical Industries, Vill. Aloarakh, Tehsil Bhawanigarh, 

In continuation to the above referred letter of the Board and in 
compliance of Hon'ble NGT order dated 31/03/2022 in OA no. 169/2021 and Central 
Pollution Control Board letter dated 04/09/2023 (copy attached), it has been decided 
by the Competent Authority of the Board that CSIR-NEERI shall carryout the 
following two activities in addition to the Scope of Work already allotted to your 
institution vide Board's letter no. 19199 dated 18/08/2023 : 

DA/ as above. 

Board's letter no. 19199 dated 18/08/2023 and CPCB letter no. 3775 
dated 04/09/2023 

Detailed ingestion and human health risk assessment. 
Study on the bio-magnification in agro-products. 

Dated. 

Endst. No...2237 
Member se 

A copy of the above is forwarded to the Environmental Engineer, 
Punjab Pollution Control Board, Regional Office, Sangrur for information & necessary 
action. 

Member seerb 

3EIE sE6, 38T J3, UfTg - 147001 
Vatavaran Bhawan, Nabha Road, Patiala - 147001 

Phone: Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX) 
Website : www.ppcb.gov.in| E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com | 

District- Sangrur. 
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CPCB 

To 

CP-26/15/2022-WM-1-HO-CPCB-HÌ 

LiFE 

Si 

Lifestyle For 
Environment 

The Member Secretary 
Punjab Pollution Control Board 
Vatavaran Bhawan, Nabha Road 
Patiala - 147 001 

1. 

G2 

3s 

F 2023 INDIA 

Sub: Detailed investigation and remediation of contaminated site at "M/s Mahaluxmi Organo Chemical 
Industries, Nabha Road, Bhawanigarh, Sangrur" - reg. 

Ref (i) PPCB letter dated 28.07.2023 reg. request for nomination from CPCB 

Copy to: 

CENTRAL POLLUTION CONTROL BOARD 

(ii) PPCB letter dated 13.04.2023 reg. Joint committee report of Hon'ble NGT (PB) 

MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANSEGN NA 

This has reference to the PPCB letter dated 28.07.2023. It is to inform that the site at "M/s Mahaluxmi 
Organo Chemical Industries, Nabha Road, Bhawanigarh, Sangrur (Presently, M/s Matharu Chemical Industries, 
District Sangrur, Punjab)" has been confirmed as contaminated site and CPCB has already suggested to carry out 
detailed investigation followed by execution of remediation works in its 5th review meeting with SPCBs held on 

13.10.2022. 

Further in compliance of Hon'ble NGT order dated 31.03.2023 in OA No. 169 of 2021, the Joint committee 

in its report also recommended to carry out the following: 

(0) Detailed Investigation and Human Health Risk Assessment 

(i) Study on the Bio-magnification in agro-products 

The Regional Director 

(i) Periodical Monitoring of the groundwater in the affected area 

In view of the above, it is suggested that detailed investigation of the site may be carried out by engaging 
reputed institutes/consultants to ascertain the extent and level of contamination within 3-4 months and submit 
the progress status to this Office from time to time. 

September 04, 2023 

Central Pollution Control Board-Chandigarth 
BSNL Telephone Exchange, 2nd Floor, 
Sector -49c, Chandigarh - 160047 

Yours faithfully, 

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

(V. P. Yadav) 
Director & Head, 

Waste Management Division-l 

For kind information and with request to follow-up 
witl1 PPCB, please 

qTa/Tel : 43102030, 22305792,�uHIgzWebsite : www.cpcb.nic. in 

(V. P. Yadav) 
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1 
 

Fieldwork and sampling report 

 

for 

 

Detailed Environmental Site Assessment and 
Action Plan for remediation for M/S Mathru 

Industries, Bhawani garh, Sangrur District, Punjab   
 

 

 

Project Sponsor: 

 

Punjab Pollution Control Board, Patiala 
 

 

 

 

Submitted by 

 

National Environmental Engineering Research Institute (NEERI) 

Nehru Marg, Nagpur 440 020 

 

November 2023 
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Preliminary report 

Project Title: Detailed Environmental Site Assessment and Action Plan for remediation of 

contaminated groundwater and soil in vicinity of M/S Matharu Chemicals Industries, 

Bhawani garh, Sangrur District, Punjab 

1.0 Introduction 

M/s Matharu Steel Private Limited established the Industrial unit in July 1991 by the name 

“M/s Matharu Chemical Industries” in Village Toori, Tehsil Bhawanigarh, District Sangrur for 

manufacturing H-acid (Sodium Salt). H-acid is 1-amino, 8-napthol, 3, 6-disulfonic acid with 

empirical formula C10H8NO7S2Na2. The name of the unit was later changed to M/s Mahalaxmi 

Orgochem Industries.  

The M/s Matharu Chemicals Industries had obtained the requisite permissions/approvals/ 

consents for establishing and operating the referred industrial unit from Punjab Pollution 

Control Board (PPCB). As per the industry representative’s reply affidavit filed on November 

19, 2013, M/S Matharu Chemical Industries was given the No Objection Certificate (Consent to 

Establish) by PPCB on July 12, 1990 for the manufacture of H - Acid @ 600kg per day. 

Similarly, valid approvals/consents were obtained and got renewed from time to time to 

ensure that the said company was in compliance with all applicable environmental 

legislation/requirements of PPCB.  

The production of H-Acid continued till March, 2005 and the unit was later closed, and even 

the shed covering the hazardous waste was dismantled, leaving the hazardous wastes exposed 

to the vagaries of the weather at least for four years (March, 2005 – August 9, 2009). 

Following quantity of raw material was used every day to produce 580 kg (~600 kg) of Sodium 

Salt of H-Acid: 

I. Naphthalene 600 kg 

II. Sulphuric Acid 3039 kg 

III. Oleum 1790 kg 

IV. Nitric Acid 372 kg 

V. Calcium hydroxide (Calcium Carbonate) 1637 kg 

465



3 
 

VI. Hydrochloric Acid 751 kg 

VII. Soda Ash 900 kg 

VIII. Caustic Soda 860 kg 

IX. Iron powder 650 kg 

X. Common Salt 2700 kg 

While manufacturing H-Acid, following quantity of by-products/waste is generated every day: 

I. Gypsum 3503 kg,    

II. Iron Oxide 852 kg 

III. Sodium Bisulphite 550 kg 

IV. Sodium Nitrite and Nitrate 110 kg 

V. Common Salt 3005 kg 

VI. Glaubers Salt 1636 kg 

However, NOCs/Consent to operate were not obtained for the whole period and for some 

period the unit was run without proper consents as Noted by National Green Tribunal in 

their Order. 

2.0 Chronology of the critical events 

An attempt is made to highlight following critical events since the inception of the industry 

till today based on available data with a disclaimer as included at the end of the report:  

I. M/S Matharu Chemicals Industries was granted NOC by Punjab Pollution Control Board 

(PPCB) for producing 580 kg (~600 kg) H-acid on July 12, 1990 

II. PPCB in respect of the application of M/s Matharu Chemical Industries renewed 

authorisation under the Hazardous wastes (Management & Handling) Rules 1989 as 

amended in 1/2000 on March 4, 2002 

III. PPCB issued a show cause notice to M/S Matharu Chemicals Industries for Violation of 

the provision of Water (Prevention & Control of Pollution) Act, 1974 and Air 

(Prevention & Control of Pollution) Act, 1981 on April 5, 2004 
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IV. PPCB officials visited the industry onMay 24, 2004in connection with the renewal of 

authorisation under the H.W. (M& H) Rules  

V. PPCB granted an authorization under Rule 5 of the Hazardous Wastes (Management & 

Handling) Amendment Rules, 1989 as amended in 2003 of Environment (Protection) 

Act, 1986 to operate a facility for collection and storage of hazardous waste on the 

premises for a period of one year from August 05, 2004, the date of issue of the 

authorization. 

VI. M/S Matharu Chemicals Industries informed PPCB on March 18, 2005that the industry is 

temporarily closed 

VII. PPCB found that the industry is closed during the site visit onMarch 21, 2005 

VIII. PPCB issued closure directions to M/S Matharu Chemicals Industries vide a letter dated 

November 9, 2005 

IX. Letter issued by PPCB on April 16, 2006 mentioned that the over ground parts of the 

industrial unit were dismantled during 2005 as confirmed during the visit of PPCB 

officials to the site on January 10, 2006  

X. PPCB issued further directions to the industry not to dispose hazardous waste lying in 

the industry premises vide a letter dated February 16, 2006 

XI. Water quality analysis by PPCB on November 23, 2006confirming groundwater 

contamination  

XII. Mr Tara Singh, a resident of the same village where industry exists, purchased the land 

of the industry on February 28, 2007 

XIII. A petition (CWP 3481 of 2007)  is filed in Punjab and Haryana High Court against 

M/S Matharu Chemicals Industries –on 06.03.2007  

XIV. Hon’ble High Court directed the PPCBon April 02, 2009to inspect the site and analyse 

the samples taken from there and submit the status report  

XV. PPCBsubmitted an affidavit along with the report to Hon’ble High Court on July 15, 

2009  
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XVI. PPCB engaged Thapar Centre for Industrial Research Development (TCIRD), Patiala on 

April 01, 2009 to carry out a detailed investigation regarding the length, breadth and 

depth of ground water contamination as well as hazardous waste  

XVII. Hon’ble High Court, allowed the PPCB on August 17, 2009 to go ahead with the 

detailed investigations by TCIRD 

XVIII. TCIRD completed the study during the course of one year, November, 2009 – 

November, 2010. The final report was submitted and taken on the record by the 

Hon’ble High Court on January 10, 2011  

XIX. The Hon’ble High Court in the order dated August 29, 2011 has directed landowner 

Mr Tara Singh to deposit the expenses for restoration of damages. Mr Tara Singh 

filed C.M.P. No.12551/2011for discharging him from the liability, as he was a 

bonafide purchaser. By an order dated December 20, 2011, the Hon’ble High 

Court, while discharging Mr Tara Singh directed the industry to deposit the said 

amount 

XX. In response to the TCIRD Report, a submission was made in September, 2012 before 

the Hon’ble High Court by the industry through Prof. Barun Kumar Guha (Retired) 

Chemical Engineering Department, Indian Institute of Technology, Delhi   

XXI. PPCBsubsequently filed a counter an affidavit on the comments of Prof. B. Guha  

XXII. The industry submitted Reply Affidavit file in Civil Misc. No. 17279 of 2012  

XXIII. Hon’ble Punjab and Haryana High Court transferred the case to National Green 

Tribunal on January 29, 2013 

XXIV. NGT directed the Central Pollution Control Board (CPCB)on July 4, 2013 to depute an 

expert or a team of experts to examine the locations of the sites and to give a report  

XXV. CPCB team visited the industry and nearby area in Sangrur during July 24 – 26, 2013. 

CPCB submitted the final report to NGT in September, 2013. 

XXVI. Prof. B. K. Guha (Retired), IIT, New Delhi, engaged by Industry, gave comments on the 

Report of CPCB on September 25, 2013  

XXVII. NGT directed CPCB vide order dated May 08, 2014 to conduct tests for identifying the 

presence of sulfonated phenolic compounds in the groundwater and for assessment 
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and also to suggest methodology for restitution/remediation of the contaminated 

water  

XXVIII. CPCB team visited the site on June 24, 2014 and collected ground water samples from 

8 locations, which were subsequently analysed.CPCB filed a report in June, 2014  

XXIX. NGT Bench directed the NEERI to undertake the analysis of the ground water at the 

disputed site.  

XXX. NEERI filed its report titled “Assessment of Ground Water Contamination in and Around 

Mahalaxmi Organochem Industries, Bhawanigarh” in the NGT on November 13, 2014 

aftercollecting groundwater samples on October 17, 2014 from the same tube wells 

wherefrom CPCB had collected samples earlier in June, 2014.  

XXXI. NGT asked a scientist from CPCB on December 19, 2014 to explain the basis on which 

CPCB team had termed the ground water not to be contaminated.  

XXXII. On the direction of the NGT, NEERI scientists also appeared before the Tribunal on  

January 07, 2015 

XXXIII. NGT Order in 2015 imposed penalty of Rs. 2 Crore on industry  

XXXIV. A complaint filed by Mr H C Arora in NGT in 2021 regarding failure to take remedial 

measures for contaminated groundwater  

XXXV. NGT order for the formation of an Executing cum Monitoring Committee by the Chief 

Secretary – 31-03-2022 

XXXVI. Executing cum Monitoring Committee decided to issue Letter of Award to CSIR-NEERI – 

August 09, 2023 

Subsequently, PPCB engaged CSIR-NEERI for undertaking a study. The scope of work of CSIR-

NEERI is described later. 
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3.0 Site visit and sampling details 

In continuation of the Aug 22, 2023 visit by the team of scientists, the second field visit and 

field sampling in and around the Matharu Chemical Pvt. Ltd. site was performed by the team 

of scientists from the CSIR-NEERI from 12 to 15 September 2023 and 2 to 3 November 2023. 

 CSIR-NEERI team (Dr. Paras R Pujari, Senior Principal Scientist, Dr. Atul Maldhure, Principal 

Scientist, along with the research students Mr. Aasim, Mr. Mayur, Ms.Tanavi, Ms Samrudhi) 

visited the site on 11 AM on 12th September 2023. The PPCB team was also at the site. The 

PPCB team was represented by Mr. Harinder Singh, Environmental Engineer, Regional Officer 

Sangrur, Mr. Sachin Singh, SDO, PPCB and other staff. The team visited the site (Plate 1) of 

the Industry and part of the site used for agricultural purposes. A large part of the site, which 

was earlier reported to be the place of storage for waste disposal, is now covered with soil. 

The PPCB officials also briefed about the wells in the vicinity of the site, which have coloured 

water and the water is also used for irrigation purposes.  

 

Plate 1: CSIR-NEERI and PPCB officials at the premises of the industry 

After the detailed introduction of the industry site by the PPCB team, the sampling activity in 

and around the industry site was performed by the CSIR-NEERI team in the presence of the 

PPCB team. During the entire sampling and field visit, the CSIR-NEERI team was accompanied 

by the PPCB team for various field-based requirements and for local support. During the said 

field visit, the following tasks were covered.  
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• Reconnaissance visit to the Plant and its buffer zone (5 km radius) and meetings with 

the PPCB, State Groundwater Department and CGWB  

• Inventorization of well network (existing wells within the plant premises) and wells 

within 5 km of the study area. The well network includes bore wells  

• Sampling and analysis of groundwater samples from the well network for different 

parameters (major cations, anions, heavy metal, Organics, BOD, COD and colour). 

• Sampling of soil samples (at different depths from pit up to 2-3 m depth) for analysis 

for different parameters for relevant contaminants of concern (cations, anions, heavy 

metals, organics etc.). 

In the 4 days (from 12th to 15th September 2023), water samples were collected from 25 

locations (in and around the industry site) within the 5km radius of the plant (Table 1, Fig. 1). 

The water level at all locations was collected from existing observation wells. Soil samples at 

different depths were collected from the 7 locations, including the control and natural sites. 

All samples were transported to NEERI Nagpur for further detailed water quality and other 

parameters analysis. 

In addition to the samples collected from 25 locations in September, on the request of PPCB, 

water samples were collected from 10 additional observations well on the 2nd and 3rd 

November 2023 in the presence of PPCB officials (Table 2, Fig.1).  

 

Plate 2: CSIR-NEERI and PPCB officials during field survey 
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 Plate 3: Water level measurement at observation wells during field survey 
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Plate 4: collection of water samples and analysis of physical parameters at the filed during 

sampling 

 

 

 

474



12 
 

Plate 5: collection of soil samples in the study area  

 

 

 

 

 

 

Fig. 1: Well network (existing wells within the plant premises) and wells within 5 km of the 

study area for collection of water samples and water level. 
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 Fig. 2: Base map for soil samples collected during field visit. 
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Table 1: Observation well locations of the study area (M/S Matharu Industries)  

Sr. 
No. 

Sample 
Code 

Source Latitude Longitude Remark 

Sampling from 12 to 15 Sep 2023 

1 MG-1 BW 30°17'0.8"N 76°4'48"E Bhagwanigarh village; temporary settlement 
nearby, near Matharu plant 

2 MG-2 BW 30°16'57.0"N 76°04'53.2"E Bhagwanigarh village;Bach side of Matharu 
plant 

3 MG-3 BW 30°16'57.1"N 76°04'41"E Bhagwanigarh village; at Mr, Kulvinder Singh 
farm 

4 MG-4 BW 30°17'3.6"N 76°04'40"E Bhagwanigarh village; Paddy field nearby 

5 MG-5 BW 30°17'4"N 76°04'33.4"E Bhagwanigarh village; At Mr. Dilbrang Singh 
farm 

6 MG-6 BW 30°16'54.5"N 76°04'40"E Bhagwanigarh village; At Mr. Amritpal Singh; 
Paddy field nearby 

7 MG-7 BW 30°17'3.5"N 76°04'43.3"E Alourkh village; At Bharat petrol pump 
(Randhawa filling station) 

8 MG-8 BW 30°16'50.7"N 76°04'38.3"E At Mr. Amritpal Singh farm, Paddy field nearby 

9 MG-9 BW 30°16'38.3"N 76°04'9.6"E Alorkh village; at Gurudwara (Shi Manji Saheb) 

10 MG-10 BW 30°16'59.6"N 76°03'56.6"E Alorkh village; Water supply department 
(waterworks) 

11 MG-11 BW 30°16'50.7"N 76°04'38.3"E Alorkh village; at Mr. Kewal Singh house, paddy 
field nearby 

12 MG-12 BW 30°18'8.5"N 76°04'50.9"E Bakhtri village; Water supply department 
(water works)  

13 MG-13 BW 30°17'57"N 76°04'26"E Bakhtri village; Mr. Manprit Singh, paddy & 
cauliflower vegetation nearby 

14 MG-14 BW 30°17'19.4"N 76°04'4.8"E Alourkh village; Mr. Hardev singh farm  

15 MG-15 BW 30°18'10.3"N 76°04'17.2"E Bakhopir village; Mrs. Lakhveer Kaur (Sarpanch, 
Bakhopir) 

16 MG-16 BW 30°18'42.7"N 76°04'05.8"E Bhaktara village; Water supply department 
(waterworks) 

17 MG-17 BW 30°18'20.3"N 76°03'5.7"E Dayalpur village; Water supply department 
(water works) 

18 MG-18 BW 30°15'56.7"N 76°02'29"E Bhawanigarh village; Mr. Nirmal Singh, House 
no. 520 

19 MG-19 BW 30°14'57.8"N 76°04'44.3"E Baladkalan village; Water supply department 
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(waterworks) 

20 MG-20 BW 30°15'29.9"N 76°05'1.3"E Balab kala village; government primary school 

21 MG-21 BW 30°16'37.3"N 76°05'20.3"E Turi village; Government primary school 

22 MG-22 BW 30°16'42.8"N 76°06'24.6"E Nakte village; Water supply department 
(waterworks) 

23 MG-23 BW 30°17'14.1"N 76°06'13.9"E Majhi village; Water supply department 
(waterworks) 

24 MG-24 BW 30°17'35.5"N 76°05'49.5"E Majha village; Water supply department 
(waterworks) 

25 MG-25 BW 30°18'10.4"N 76°07'01."E Bimber village; Water supply department 
(water works) 

      

Sampling during 2nd and 3rd November 2023 

Sr. 
No. 

Sample 
Code 

Source Latitude Longitude Remark 

26 MG-26 BW 30°16'58.87"N 
76° 
3'55.69"E 

Submersible of Sh. Kashmir Singh S/o Sh. Joga 
Singh, Aloarkh 

27 MG-27 BW 30°17'8.63"N 
76° 
3'50.00"E 

Submersible of Sh. Devinder Singh S/o Sh. Jaspal 
Singh, Aloarkh 

28 MG-28 BW 30°17'14.60"N 76° 4'5.16"E 
Submersible of Sh. Darsan Singh S/o Sh. Lal 
Singh, Aloarkh 

29 MG-29 BW 30°17'15.94"N 
76° 
4'12.72"E 

Farm tubewell of Sh. Karam Singh S/o Sh. 
Bachan Singh, Aloarkh, 

30 MG-30 BW 30°17'15.47"N 76° 4'18.44" 
Farm tubewell of Sh. Diplreet Singh  S/o Sh. 
Harminder Singh, Aloarkh 

 

31 MG-31 BW 30°18'7.34"N 
76° 
4'48.07"E 

Submersible of Sh. Gurjant Singh S/o Sh. 

Bachan Singh, Village Bakhtari 

32 MG-32 BW 30°18'9.65"N 
76° 
4'48.32"E 

Submersible of Sh. Asha Singh S/o Sh. Makand 

Singh, Village Bakhtari 

33 MG-33 BW 30°18'6.73"N 
76° 
4'45.95"E 

Submersible of Sh. Nail Singh S/o Sh. Gurjit 

Singh S/o Sh. Bachan Singh,Village Bakhtari 

34 MG-34 BW 30°17'13.78"N 
76° 
5'36.28"E 

Farm tubewell of Sh. Mahinder Singh 

(Pardhan), Village Majhi 

35 MG-35 BW 30°17'6.43"N 
76° 
4'42.20"E 

Tubewell of Randhawa Filling Station, Aloarkh 

from Behind Petrol Pump 
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Table 2: Soil locations of the study area (M/S Matharu Industries) 

Sr. 

No. 

Sample 

Code 
Latitude Longitude Remark 

1 MS-1 30°17.4'4.32"N 76°04'33.31"E 
Bhagwanigarh village; At Mr. Dilbrang 

Singh farm 

2 MS-2 30°16'54.54"N 76°04'39.67"E 
Bhagwanigarh village; At Mr. Amritpal 

Singh; Paddy field nearby 

3 MS-3 30°16'56.7"N 76°4'40.5"E 
Bhagwanigarh village; at Mr, 

Kulvinder Singh farm 

4 MS-4 30°17'0.10"N 76°04'47.62"E 
Bhagwanigarh village; temporary 

settlement nearby, near Matharu plant 

5 MS-5 30°16'57.03"N 76°04'53"E 
Bhagwanigarh village; Back side of 

Matharu plant 

6 
MS-6 

(Control Site) 
30°19'31.0"N 76°06'34"E 

Agriculture Land RHS to 

Bhagwanigarh-Nabha road 

7 Natural Soil 30°16'57.67"N 76°04'53.48"E 
Bhagwanigarh village; Road side Back 

side of Matharu plant 

 

The analysis is in progress and will be reported in the next report. The next field 

campaign is being planned and the field schedule will be communicated. 

 

Disclaimer 

This report includes various events related to M/S Matharu Chemicals Industries which are 

extracted from various documents available from many agencies associated with investigating 

the matter related to the industry. It was observed that the dates of a few of these events 

are mentioned differently in different documents. CSIR-NEERI attempted to extract the 

details of these events for inclusion in the report with diligence. However, any error in 

reporting these events is unintentional. Moreover, this report should not be used for any 

reference purposes. 

 

------End of Report ------ 
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